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New Delhi this the 9th day of Septernber, 2002

Hon ' b I e Dn . A . Vedava IN, Member ( J )
Hon'bIe Sh. Gov i ndan S. Tamp i , Member(A)

Sh. Suresh Kumar,

S/o Sh. Ka i I ash G i r i ,
R/o Ma i n Shyam Park ,
H.No.252, Sah i babad,
Distt. GhaziabadCup).

(through Sh. D.P. Chaturvadi , Advoacta)
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